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J U D G M E N T 

1. The informant of this case Smti. ManjulaGogoi has set the law in motion by 

lodging a written ejahar before the OC, Digboi PS on 1st July, 2015 against her 

husband/accused Sri Santanu Gogoi. The brief facts leading to filing of the caseis 

that subsequent to lodging of FIR at Digboi PS vide her letter dated 10.2.2015 

against extreme physical atrocities on her by her husband, she had been staying 

in her father’s house at TingraiAsomiaGaon. It is stated that she has also filed a 
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case at Margherita court claiming maintenance for herself and her daughter 

stating that she has no income to support both of them and completely 

dependent on her retired father. At that time she was continuing studies in 

computer science at Digboi College and for that she had to commute to and from 

Tingrai for her classes regularly. It is stated that at the time of lodging the ejahar 

her examinations were going on.She allegedly came to know that her husband 

came to Digboi Security Gate on 26th June, 2015 and enquired about her coming 

and leaving time to and from the College. He also allegedly called one of her 

professors on 29th June, 2015 and enquired about the examination schedule. 

Moreover, he tried to contact her over telephone, which she did not attend. It is 

stated that on the date of lodging the ejahar i.e., on 1st July, 2015 she had one 

last theory paper and thereafter practical papers would commence during July as 

per dates declared by the College. Due to collection of information regarding her 

movement she anticipated serious threat to her life from her husband during her 

commuting to and from Digboi College during those days as he may resort to any 

kind of violent activities against her publicly. Thus, by filing the ejaharof this case 

the informant requested the OC, DigboiPS to help her and take immediate 

necessary action so that her husband could not succeed in such a probable 

attempt on 1.7.2015 or thereafter during her examination days. 

2. On the basis of the aforesaid ejaharDigboi PS Case No.175/15, U/S 498(A) of IPC 

was registered and duly investigated. On completion of investigation the IO 

submitted charge sheetagainst the accused U/S 498(A) of IPC. Hence, this case. 

3. After submission of charge sheet when the accused appeared before the Court 

then copies of relevant documents were furnished to him. After hearing both 

sides my learned predecessor was pleased to frame charges against the accused 

U/S 498(A) of IPC. When the particulars of charges were read over and explained 

to the accused he pleaded not guilty and claimed to be tried. Accordingly, the 

trial of the case commenced.  

4. Points for determination 

Whether, accused Sri Santanu Saikia being the husband of 

informant Smti. ManjulaGogoi subjected her to physical and mental 

cruelty and also gave her life-threatening and thereby committed 

an offence punishable U/S 498(A) of the Indian Penal Code and 

within my cognizance? 
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5. The prosecution sideexamined 5(Five) PWs and exhibited the FIR, sketch mapof 

the place of occurrence, medical report, statement of the victim U/S-164 CrPCand 

the charge sheet. All the witnesses were cross examined by the defence.Then the 

prosecution evidence was closed. After closure of prosecution evidence statement 

of defence U/S 313 CrPC was recorded. The plea of the accused was that of total 

denial but he declined to adduce defence evidence. Accordingly, the stage of 

defence evidence was closed. 

6. I have heard argument advanced by learned A.P.P Mr. B. Purkayasthafor the 

prosecution and learned Mr. G. Debnathon behalf of the accused. At the time of 

argument learned Mr. Purkayasthasubmitted that the prosecution has been able 

to prove the guilt of the accused beyond all reasonable doubt and accordingly 

prays for his punishment. Per contra learned Mr. Debnath submitted that the 

statement of the victim was recorded after about 4½ of lodging the ejahar and 

the ground of delay has not been explained. It is also submitted that the facts 

contained in the ejahar and the evidence brought on record did not constitute 

any offence of “cruelty” necessary to constitute offence U/S-498A of IPC; because 

the ejahar was filed apprehending some incident to be happened in future. 

Moreover, it was submitted that the conduct of the victim was self-contradictory 

and there is no independent witness to support her case barring her relatives. 

Further submission was that the accused provided opportunity to the informant to 

study further and made her eligible for getting a job at IOCL, Digboi. However, it 

is submitted that after getting the job she became self-centred and was trying to 

get rid of her relationship with the accused and in order to achieve her design 

cases have been filed against the accused on false allegations. According to Mr. 

Debnaththe prosecution has miserably failed to establish the guilt of the accused 

beyond all reasonable doubt and hence prayed to acquit him from this case. 

7. I have closely scrutinized the evidence on record. The submissions of both the 

learned rival counsels are also considered. Now, let me discuss the merits and 

demerits of the prosecution story basing on available materials in the record. 

 

Discussion, decision and reasons thereof: 

 

8. In her evidence the informant/victim PW-1 deposed that the accused is her 

husband with whom she was married in the year, 2002. She stated that they 

have a daughter out of this wedlock, who is presently 13 years of age. She 
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alleged that on 9.2.2015 the accused had severely beaten her with belt as well as 

kicks and blows. He also assaulted her with the helmet and iron rod on her face 

and bodysuspecting her having illicit relationship with some other person. She 

stated that she informed one of her friend TridipChangmai about the matter by 

text messaging over phone, who informed her parents about it. Accordingly they 

came to their IOCL quarter. Then in the night of 9.2.2015 she reported the 

matter to Digboi police and on the following day she lodged a formal ejahar. 

According to her, then the accused assured her of never repeating such tortures 

on her and asked her to withdraw the case. Believing him she did not pursue 

further and withdrew that case. It is alleged that the accused, thereafter, started 

spreading ill-words hitting her character for which people used to ask her various 

questions whenever she went to attend her computer classes at Digboi. 

9. She again stated that on 30.6.2015 she went to Digboi College to give her 

computer examination. The accused allegedly had gone there and told the 

chowkidar of the college that he saw her sleeping with some man for which he 

had driven her out of his house. According to her when she came out after giving 

examination the said chowkidar met her and asked her if anything went wrong. 

At that she asked him what made him ask so. Then the chowkidar informed her 

what the accused had narrated to him. The chowkidar also informed about it to 

the computer department of their college and then the head of the Department 

asked her to meet him as he had something to talk with her. When she met the 

head of the Department he informed her about what the accusedtold the 

chowkidar and asked about its veracity. So, getting annoyed and humiliated she 

lodged the ejahar on 1.7.2015 against the accused reporting the matter. Ext.1 is 

the ejahar and Ext.1(1) is her signature. 

10. In cross-examination she stated that she passed three years B.A. course after 

marriage in the year, 2013 from Digboi College. She stated that she also took 

admission in one year PGDCA course at Digboi College and completed the course 

in two years. She stated that she lodged the ejahar due to apprehension that the 

accused would continue to disturb her with his misdeeds. She stated that she 

appeared in the examinations scheduled after lodging the ejahar which continued 

for about 15 days with gaps in between. She admitted that the accused did not 

disturb her in the exam Hall while she was giving exam. According to her, she 

lodged the ejahar to prevent him from disturbing and pestering her during the 

exam. She admitted that the ejahar lodged by her at Digboi PS on 10.2.2015 was 
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not registered at her request. She stated that she used to reside in a company 

quarter of IOCL along with her husband consisting of two blocks where her 

quarter is situated contiguous to each other. She stated that her quarter was on 

B Block and in A block one Sri JuganandaGohainresided along with his family at 

the time of incident. According to her there were 8 quarters in the same line 

when her quarter is situated and other quarters were having separate premises 

but are close to each other. She stated that in front of their quarter there were 

five other quarters occupied by the officers along with their family at the time of 

incident. She stated that the officers’ quarter and their quarter are separated by a 

path in between. 

11. She denied that the accused did not spread ill-words about her hitting her 

character and that he did not say anything about her to the chowkidar and that 

the accused did not assault her. She admitted that she was doing a computer-

related job in IOCL while she was pursuing her computer course and was drawing 

a salary of Rs.12,000/-(Rupees Twelve Thousand) only per month in the job. She 

stated that her husband was unemployed at that time and was not doing any job. 

She stated that she was not happy for not having any source of income of his 

own. She denied that she was not happy with her husband and so left him. She 

also denied that she left the accused by levelling false allegation. She stated that 

her father,sisterSuprabhaGogoi and her maternal uncle JagatBorgohainwere the 

only three persons who went to bring her to her parental house from the IOCL 

quarter; but her mother didn’t go with them to bring her. She admitted having 

stated before police that her mother went to bring her from her IOCL quarter 

hearing about the assault on her by the accused. She denied that the accused did 

not spread anything about her to anyone at the time of examination and that he 

never visited Digboi College; that she lodged the case against him with false 

accusations as she wanted to live separately from him. She also denied that she 

had lodged the ejahar on 10.2.2015 on false grounds for which she had 

withdrawn that case and requested the police not to register the case. 

12. In his evidence PW-2, the father of PW-1, deposed that the accused is his son-in-

law. He stated that the accused and the informant were married about 10-12 

years back and the incident occurred about three years back. According to him at 

night that day a boy of their village viz., Changmai came to him and enquired 

about the well-being of his daughter. He stated that when he said that his 

daughter is living happily then he told him that the case was not so;rather she 



 
 

6.1.2018  GR CASE NO.511/2015 

was in a condition of distress being beaten up and made unconscious by the 

accused. On getting the information he went to the house of his cousin Jagat Ch. 

Borgohain and took him to the matrimonial house of the informant at CMH area, 

Digboi. He stated that the informant seeing them started crying and when Jagat 

Ch. Borgohain listed her they could see injury marks in her back, hips and neck. 

So, they took her to the Digboi police station and the police sent her for medical 

examination at Digboi Civil Hospital. According to him for getting late up to 1:30 

AM in providing the treatment to the informant the police told them to lodge the 

ejaharon the following day and accordingly on the next day the informant lodged 

an ejahar. On the following day the accused came to the police station and being 

asked by police why he beat up the informant then he confessed of hitting her 

with helmet. 

13. In cross-examination he stated that the incident occurred two days prior to 

lodging the ejahar. He admitted having not stated before police that the accused 

confessed of hitting the informant with helmet. He denied having not stated 

before police with what weapon the accused hit the informant. He also denied 

having not stated before police that the accused hit her with helmet, iron rod and 

boot. He stated that he doesn’t have but his wife has mobile phone. He stated 

that the informant did not inform his wife about the atrocities by the accused on 

her over phone. He denied having not stated before police that the boy named 

Changmai informed them about the incident. He admitted that the informant had 

withdrawn the case she lodged against the accused in connection with this 

incident before police. He denied that there was no such incident as narrated in 

his evidence-in-chief and that the informant was not taken to the hospital. 

According to him after this incident the informant has been staying in his house. 

He denied having no knowledge about this case; but admitted having not 

witnessed the accused physically assaulting the informant and also did not know 

about his atrocities on her. According to him the atrocities on the informant by 

the accused started after she joined her job at IOCL, Digboi. She denied that the 

informant has lodged a false case against the accused. 

14.  In her evidence PW-3, the mother of PW-1 deposed that the accused is her son-

in-law. She stated that the accused and the informant were married about 13 

years back and the incident occurred about 2½ years back. According to her they 

got information from a boy that the accused had assaulted the informant and 

made her unconscious. So, getting the information her husband and his cousin 
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Jagat Ch. Borgohain went to the house of the informant at CMH area, Digboi. She 

stated that seeing her father and Jagat Ch. Borgohainthe informant started 

crying. She was lying in the bed being unable to move. She stated that her 

husband and Jagat Ch. Borgohain lifted her in the vehicle and took her to the 

hospital. They also went to the police station and later on her daughter lodged 

the ejahar on the matter. 

15. In cross-examination she admitted that the informant did not directly inform her 

about the incident over phone. She stated that her younger daughter 

SuprabhaGogoi accompanied her husband and Jagat Ch. Borgohain to the house 

of the informant. According to her the informant informed her that she had 

withdrawn the case she lodged against the accused. She also stated that her 

daughter is not interested in reconciling with the accused. She denied that the 

informant lodged this case against the accused falsely for which she had 

withdrawn the case; that as the accused is not having any source of income so 

the informant had disliking for him; that she has deposed falsely at the behest of 

the informant and that she has no knowledge about the case. She admitted 

having not seen the accused assaulting the informant.  

16. In his evidence PW-4 deposed that the informant is his niece and the accused is 

the husband of the informant. He stated that the accused and the informant were 

married about 14-15 years back and the incident occurred about 2 years back. He 

stated that on the day of incident his sister’s husband SushanGogoi came to his 

house and asked him to accompanyhim to the house of the informant as the 

accused had severely beaten her and made her unconscious. So, he accompanied 

to the house of the informant at IOCL quarter near Carmel School Digboi. He 

stated that as they entered inside the house they could see the informant and her 

daughter lying on the bed. When he asked her about the incident then she 

showed him the marks of injuries all over her body from back to legs. He also 

could see blackspots of injuries on her body. Then they took her in the vehicle to 

Digboi police station. From the police station they were given escort to take her 

for treatment at the hospital and got her medically checked up at Diboi Civil 

Hospital. Thereafter, they again went to the police station where the accused was 

also called. Therefrom, the informant was taken to the house of her parents. 

17. In cross-examination he stated that police did not record his statement. He also 

stated that he did not state of his own before police that the informant sustained 

injuries all over her body which she had shown to them. He stated that the 
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accused and the informant got married after a love affair. According to him at the 

time of marriage the informant passed higher secondary. He stated that a girl 

child was born to the informant. According to him a few years later she pursued 

her graduation course at the instance of her husband. He stated that the 

informant used to go to her college and her daughter went for school and all the 

household chores were done by the accused, who used to cook, wash clothes and 

clean the house. The accused also gave the informant facilities to study. 

According to him at the time of incident the informant was doing job at IOCL, 

Digboi. He denied that the informant has lodged a false case against the accused 

and that he has deposed falsely at the behest of the informant and that he has 

no knowledge about the instant case. 

18. At last let me see what the IOhad revealed in his evidence. He stated that 

on1.7.2015 he was posted at Digboi PS as an attached officer. On that day the 

OC received an ejehar from informant Smti. ManjulaGogoi, which was registered 

as Digboi PS Case No.175/15, U/S-498A of IPC and endorsed the case to him for 

investigation. He stated that he found the informant at the PS and recorded her 

statement and then got her statement recorded U/S-164 of CrPC. She was also 

medically examined as per his requisition and he collected the medical report. 

Then, he visited the place of occurrence and drew a sketch map of the PO and 

recorded the statement of other witnesses U/S-161 of CrPC. Subsequently, the 

accused Sri Santanu Saikia surrendered on the same date i.e., on 1.7.2015 and 

was released after interrogation. He stated that after completion of investigation 

he found sufficient material against the accused U/S-498A of IPC and accordingly 

submitted charge sheet under the same section of law.Ext.2 is the sketch map of 

the PO and Ext.2 (1) is his signature. Ext.3 is the medical report of the injured 

which he collected from Digboi CHC. Ext.4 is the statement of the victim recorded 

U/S-164 of CrPC of which a copy is available in the case diary. Ext.5 is the charge 

sheet and Ext.5 (1) is his signature.  

19. In cross-examination he stated that the ejahar was lodged on 1.7.2015 at 10 

AMin order to restrain the accused anticipating that he would cause disturb in 

attending the examination. He stated that he did not ascertain whether the 

informant attended in the examination on 1.7.2015. He admitted having not 

recorded the statement of the chowkidar or any lecturer of the college. He 

confirmed that PW-2 Sushan Ch. Gogoi did not disclose to him that the accused 

had assaulted the informant/PW-1 with helmet, iron rod or boot. He also did not 
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state to him that he was told by one Changmai about the assault by the accused 

on the informant. He also confirmed that PW-4 Jagat Ch. Borgohain did not state 

before him that the informant sustained injuries all over her body and that she 

had shown those injuries to him; but he stated that she sustained injuries. He 

denied that the case was not registered under proper section of law and that he 

did not properly investigate the case. He also denied that he has filed a false 

charge sheet against the accused. 

20. Now, let me see what the accused stated in his defence statement U/S-313 of 

CrPC. He claimed innocence and stated that at the time of marriage his wife was 

HS pass. According to him he gave her admission at Digboi College in the degree 

course and she passed out. Then, he gave her admission to pursue PGDCA 

computer course and after passing out she got a temporary job in the general 

office at IOCL, Digboi. However, he stated that after getting the job her attitude 

changed and she started underestimating him as he did not have any job at that 

point of time. He also stated that she didn’t listen to him and started living in her 

own will. Moreover, he stated that his wife has filed a false case alleging some 

baseless and concocted facts. Hence, he prayed for his acquittal from this case. 

21. I have minutely scrutinised the evidence on record. I have also considered the 

facts extracted by cross-examining the prosecution witnesses as well as the stand 

of the accused in his defence statement U/S-313 of CrPC. From the overall facts 

and circumstances of the case and the facts revealed during trial it is apparent 

that the informant filed a case on 10.2.2015 alleging physical torture upon her by 

the accused alleging illicit relationship with some person. However, the matter 

ended when the accused assured her of never repeating such tortures on her and 

asked her to withdraw the case, which she did believing him. Thereafter, she 

started to stay at her parental house. It also appears that she was continuing her 

studies at Digboi College and in order to attend her classes she had to regularly 

commute to and from her parental house at TingraiAsomiaGaon. Moreover, at the 

relevant time her examination were going on. Now, the clear allegation against 

the accused was thatshe could come to know that he came to DigboiCollege 

Security Gate on 26th June, 2015 and enquired about her coming and leaving time 

to and from the College. He also called one of the professors on 29thJune, 2015 

and enquired about the examination schedule. In addition, he tried to contact her 

over telephone, which she did not attend. On the date of lodging the ejahar i.e., 

on 1stJuly, 2015 she had one last theory paper and thereafter her practical papers 
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would commence during the month of July as per dates declared by the College. 

It is stated that as her husband collected the information regarding her 

movement therefore she anticipated serious threat to her life during her 

commuting to and from her College during those days from her husband as he 

might resort to any kind of violent activities against her publicly. So, by filing the 

instant case she requested the OC, Digboi PS to help her and to take immediate 

necessary action so that her husband does not succeed in such probable attempt 

on 1.7.2015 or thereafter during examination days. 

22.  If the facts contained in the ejahar is considered intoto then one thing becomes 

clear that she did not have any grievance regarding the alleged physical torture 

upon her by the accused on 9.2.2015. Her only grievance was that she 

anticipated threats from her husband of doing some kind of violent activities 

against her publicly and in order to check such probable incident taking place on 

1.7.2015 and thereafter during her exam days, she sought for help from Digboi 

police. In other words it is apparent that in order to hold the accused guilty for 

any offence, his activities had to be considered starting from 1.7.2015 till her 

examination was over. In short, the investigation of the case should have 

confined to the alleged acts of the accused during that period and not beyond 

that. Under the circumstances it appears to me that the OC, Dogboi PS made a 

blunder by registering the case directly U/S-498A of IPC. However, the IO had 

stated in his evidence that during investigation he found sufficient material 

against the accused committing the said offence and accordingly submitted the 

charge sheet. So, let us discuss and see whether from the evidence on record the 

findings of the IO during investigation, is in anyway, related to the alleged 

offence against the accused in the ejahar or not.  

23.  First, let me discuss the evidence of PW-1, who is the informant as well as the 

victim of this case. On bare scrutiny of her evidence goes to show that she had 

alleged certain facts which were related to the incidents prior to she left the 

house of the accused. In my opinion those facts are not related and required to 

be discussed in the context of this case because she revealed that in respect of 

that matter she filed a case against the accused and that case had been 

withdrawn. It is evident from Ext.1 that she made certain allegations against the 

accused regarding doing certain things by him hitting her character and in order 

to restrain him from doing these things within the period starting from 1.7.2015 

till the end of her exam, she sought for help from Digboi police. 
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24. Now, the clear allegation against the accused is also that after withdrawal of the 

case filed for allegedly subjecting her to physical torture, the accused started 

spreading ill-words about her hitting her character and the people used to ask her 

various questions whenever she went to attend her computer classes at 

Digboi.She stated that on 30.6.2015 she went to Digboi College to give her 

computer examination and at that time the accused went there and told the 

chowkidar of the college that he saw her sleeping with some man for which he 

had driven her out of his house. When she came out after giving her examination 

the chowkidar met her and asked whether anything went wrong. At that she 

asked him what made him ask so. Then the chowkidar informed her what the 

accused narrated to him. The chowkidar also informed about this thing to the 

computer department of their college and then the head of the Department asked 

her to meet him as he had something to talk with her. When she met the head of 

the Department he informed her what the accusedtold the chowkidar and asked 

her about its veracity. As such, getting annoyed and humiliated she lodged the 

ejahar on 1.7.2015 against the accused reporting the matter with request to 

restrain him from doing so within the period starting from 1.7.2015 till the end of 

her exam. Ext.1 is the ejahar and Ext.1(1) is her signature. 

25. In cross-examination she stated that she passed three years B.A. course after her 

marriage in the year, 2013 from Digboi College. She stated that she also took 

admission in one year PGDCA course at Digboi College and she completed the 

course in two years. According to her she lodged the ejahar due to apprehension 

that the accused would continue to disturb her with his misdeeds. She stated that 

she appeared in the examinations scheduled after lodging the ejahar which 

continued for about 15 days with gaps in between and the accused did not 

disturb her in the exam Hall while she was giving exam. According to her she 

lodged the ejahar to prevent the accused from disturbing and pestering her 

during the exam. She also stated that the ejahar lodged by her at Digboi PS on 

10.2.2015 was not registered at her request. She stated that she used to reside 

in a company quarter of IOCL along with her husband and daughter and there 

are two blocks where her quarter is situated contiguous to each other. She also 

revealed that there were other quarters in the locality.  

26. She denied that the accused did not spread ill words about her hitting her 

character and that he did not say anything about her to the chowkidar and that 

the accused did not assault her. She admitted that she was doing a computer-
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related job in IOCL while she was pursuing her computer course and was drawing 

a salary of Rs.12,000/-(Rupees Twelve Thousand) only per month in the job. She 

stated that her husband was unemployed at that time and was not doing any job. 

She also stated that she was not happy as the accused was not doing any sorts 

of job and having no source of income of his own. She denied that she was not 

happy with her husband and so left him. She also denied that she left the 

accused by levelling false allegation against him. She stated that her father, 

sisterSuprabhaGogoi and her maternal uncle JagatBorgohainwere the only three 

persons who went to bring her to her parental house from the IOCL quarter but 

her mother didn’t go with them. She admitted having stated before police that 

her mother went to bring her hearing about the assault on her by the accused. 

She denied that the accused did not try to spread anything about her to anyone 

at the time of examination and that he never visited at Digboi College; that she 

had lodged this case against him with false accusation as she wanted to live 

separately from him. She also denied that she lodged the ejahar on 10.2.2015 on 

false grounds for which she had withdrawn that case and requested the police 

not to register the case. 

27.  PW-2, PW-3 and PW-4, who are the father, mother and uncle of PW-1, 

respectively, in their evidence did not state anything with regards to the incident 

that had allegedly taken place with PW-1 after she left the house of the accused. 

All their evidence related to those facts which took place prior to she left his 

house. They specifically alleged that the accused assaulted PW-1; but the MO has 

not been examined by the prosecution. Moreover, it appears from Ext.3 injury 

report collected by the IO that the nature of injury sustained by her is simple. So, 

the allegation made against the accused regarding the manner in which he had 

assaulted PW-1 cannot be believed. Thus, even if for the sake of argument it is 

taken that the accused had continued torturing PW-1 even after she left his 

house; but the evidence on record is not sufficient to link the alleged incidents 

that took place after she left his house. Therefore, I do not find force in the 

submission of the learned A.P.P. that allegation U/S-498A of IPC is continuous 

offence considering the present facts and circumstances of this case. So, it is 

crystal clear that our discussion should confine regarding the probable incidents 

that might have taken place within the period starting from 1.7.2015 till the end 

of the exam of PW-1. This fact is also clear when the IO stated that the ejahar of 
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the present case was lodged in order to restrain the accused anticipating that he 

would cause disturb in attending the examination. 

28.  Now, from the nature of allegation made against the accused it was necessary 

on the part of the IO to examine the Chowkidar and staffs of Digboi College. It 

was also necessary that the IO should have examined the head of the 

Department. But, the IO admitted that he did not record the statement of the 

Chowkidar or any lecture of the college.  

29.  It is the mandate of law that in order to prove the guilt of the accused the 

prosecution has to prove its case beyond all reasonable doubt by leading cogent 

and reliable evidence. However, it appears that the prosecution has miserably 

failed to discharge that noble burden; rather the manner in which the case was 

investigated by the IO and the evidence lead by the prosecution in the court it 

appears that the investigating agency was in a state of dilemma right from the 

registration of the case. There is no evidence that the accused did anything after 

PW-1 left his house till her examination was over, specifically within the period 

starting from 1.7.2015 till her exam was over. From the nature of allegation made 

against the accused and evidence led in its support, I see a serious doubt to the 

veracity of the prosecution story in the manner placed before the court. 

30. In view of above discussion accused Sri Santanu Saikia is acquitted from the 

charges in this case and set at liberty forthwith. The bailor is also discharged from 

further liabilities in this case. However, the bail bond submitted on his behalf shall 

remain in force for the next 6(six) months from today in view of the spirit of 

Section 437A of CrPC. 

The case is accordingly disposed of. 

Given under my hand and the seal of this court on this the 6th day of 

January, 2018 at Margherita, Tinsukia, Assam. 

 

   Dictated and corrected by me 

 

   Sri Rajesh Bodo    Sri Rajesh Bodo  

   S.D.J.M.(M), Margherita   S.D.J.M.(M), Margherita 
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APPENDIX 

1. PROSECUTIOIN WITNESSES: 

PW-1 Smti. ManjulaGogoi 

PW-2 Sri Sushan Ch. Gogoi 

PW-3 Smti. BinitaGogoi 

PW-4 Sri JagatChandaBorgohain 

PW-5 Sri Arun Ch. Gogoi 

2. DEFENCE WITNESSES:-NIL 

3. COURT WITNESSES:-NIL 

4. PROSECUTION EXHIBITS: 

Ext-1--------FIR 

Ext-1(1)---Signature of PW-1 

Ext-2-------Sketch map of the PO 

Ext-2(1)---Signature of PW-5 

Ext-3-------Medical report 

Ext-4------Statement of the victim 

Ext-5------Charge sheet 

Ext-5(1)—Signature of PW-5 

5. DEFENCE EXHIBIT:-NIL 

 

Dictated and corrected by me: 

Rajesh Bodo      Rajesh Bodo 

S.D.J.M.(M), Margherita     S.D.J.M.(M),  Margherita 

 

 


